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Union of India and & anocthar :
Respondent
Ar A L.Kasturey
‘ advocaetz for the Respondant{s)

Horn'ble Shri Justice 1,S.Deshpande, Vice-Chairman

Th
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Horn'ble A0A/ Ms.Usha Savara, iember(a)

. whether it needs 1o be Cer“luLud to other Bermches of W0
the Tribunal 7_
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BEFCIE THE CENIRAL ADMAINISTDATIVE TRIBUMAL
BCUBAY BENCH

C.A.679/92

Nalini Kant iishra,

Senior Console Operator,

EDP's Office, 1lst Floor,

Churchgate,New Building,

Western Railway,

Bombay -~ 400 020, .. Applicant
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1. Union of India
through
General ‘Aanager,
Jestern Railway,
Churchgate,
Bombay - 400 020,

2. Financisal Advisor &
Chief Accounts Cfficer(C-I1I)
. destern Riilway,
Churchgate,
Bombay - 400 020. .. Respondents

Coram: Hon'ble Shri Justice if.S.Deshpande
Vice=Chairman,
Hon'ble Ms,Usha Savara, Member(’)

Appearances?

l. Mr.G.5.%alia
Advocate for the
Applicant.

e JA L Kasturey
Adveoecste for the
Qespondents.

]

CRAL JUDGHMENT 2 Date: 16-8-19393
(Per :1,S.Deshpende, Vice-Chairman {

Heard r.G.S,7alia for the applicant and

e A L.Kasturey for the respondents.

2. ‘fr.Walis states that the applicant had
made a representation on 1-7-92 to the respondents
regarding the option which he had given in the
year 1986 and for being continued in the present
post. That representation has not yet besen decided

by the respondents,
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3. We direct the respondents to.decide
that representation within two months from the
date of receipt of a copy of this order and
until that representation is decided to

continue the applicant in the present post.

4, Liberty to the applicant to &pproach
this Tribunal should he feel aggrieved by the

result of the representation.

5. Applicaticn is disposed of with no

order as Lo costs.
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